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[Mr. Speaker]
views have been expressed in the
matter. Attribution of any motive is
wholly improper because I have been
guided by the precedents. The prece-
dents have been brought to my notice
and the precedents have been created
at a time when my friend here was a
member of the Council of Ministers. .,
(Interruptions) During the time when
he was a Member of the Council of
Ministers this precedent was laid
down saying that such questions
should not be allowed. That is the
precedent. I am guided by the pre-
cedents and pormally they are bind-
ing.

SHRI C. M. STEPHEN: Precedents
are laid down by the Speaker and not
by the Council of Ministers.

MR. SPEAKER: That is why I said
‘at that time’. Now that you have ex-
pressed your opinions, I, for one, have
absolutely no objection. For that
matter, for your information, I may
tell you that I myself belong to a
backward class. Therefore do not be
under that impression. Mr Qureshi
thinks he is having the monopoly of
belonging to backward class; he is
not; T am not going to allow him that
monopoly. I also belong to the back-
ward class.

13 hrs.

SHR1 SOMNATH CHATTERJEE
(Jadavpur): You are good enough to
observe that you will re-consider it.
I will just take only one minute. You
said that if the question was put with
regard to the minorities of the entire
service You will alow it, but if the
question is with regard to a part of
the country, then you would not allow
it. It is a very sensitive subject and
I would request you to reconsider it
and you should pot be bound by pre-
cedents,

I gER WX wEETT  (IA) ¢
Tehey AV, 1 AN TGT @A ) ged)
N | )
13.02 hrs.

) The Lok Sabha adjourned for lunch
till Fourteen of the Clock.
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The Lok Sabha re-assembled after
lunch at five Minutes past fourteen.
of the Clock.

[Mr. DEPuTY SPEAKER in the Ciwair]
MATTERS UNDER RULE 377

(i) IMPENDING CLOSURE OF PATNA-
CHUNAR COMMERCIAL STEAMER
SERVICE.

Mo AT Fag (9T ¢ STeRE
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wrFTaa FTAT AR § fF qe e
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¥ FX T A A7 41 o ¥ w0 A
AT FA ¥ AT ¥ qga gfear g
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72 1 51 arfx & sar #1 9459y avg
¥ 9z ws | gEAfAC gF |amT Fero-
FT Zfeedor & wr garsiardr gfee-
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(ii) REPORTED ACCIDENT WITHIN THE
coMPLEX OF BHarat Heavy ELEc-
TRICALS LTD. TIRUCHIRAPALLI.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli); Sir, I want to draw
the attention of the House to a
very serious accident that had taken
place within the complex of the Bha-
rat Heavy Electricals Ltd., Tiruchira-
palli on the night of 18th February.
Sir, on the spot 2 workers died and
84 workers are still in the hospital.
The third worker died two days ago
in the hospital. Thus the total num-
ber of deaths has come to 3 and 8I
workers are very seriously injured.
Some of them, I fear, will be perma-
nently disabled; they are still in hos-
pistal. The accident is due to a bus
carrying the BHEL workers dashing
against the BHEL loco—it is not a rail-
way loco—running within the complex
of the BHEL complex. It is a road
meant for road traffic. There is a
level crossing. There are gates'on
both sides. The gates were open, the
loco was on the road, that is, on the
railway line on the level-crossing.
That is how the bus dashed. The Lus
had simply collapsed, even the loco
was derailed. It shows the speed with
which the bus wag also running, It is a
very serious accident. ,The workers
in that factory are very much purtur-
bed as a result of this accident. They
tried to persuade the management to
run their own bus betweeqn the fac-
tory and the city for gafe travel from



